
CENTRAL iseJTISTRATIVE  TRIB-NAL  
ALLAHABAD BaJCH, ALLAHABA7). 

Allahabad this the 27th day of October, 2004. 

Contempt Application  No. 225 of 2003. 

Hon l ble Mr. A.K. Bhatnagar, Melber- J. 
Honsble Mr. 3.C. Chaube , Member- A. 

Bhagwanta and ors. 
	Applicant 

By Advocate : 	3ri 7.L. Srivastava 

V ERSUS 

Srnt. Teenu Sroshi, Developeent Commissioner(Handicrafti 
M/o Textile, West Block Mo.7, aix. Puram, Mew -Delhi. 

Opp .Party 

Bt Advocate 	Sri .knit Sthaler 

ORDER 
By Hoh'ble Mr. 	Bhatna er, 

This conteapt application has been filed for punishing 

the respondent for wilful disobedience of order dated 31.05.2001 

passed in O.A.No..141/93 connect pd with 404/93 and 1930/93 by 

which following order was passed ;- 

"Considering the facts ail circanstaeces and jt.7gment 
of Hollible Supreme Coarty in our opinion, it wculd be 
just and proper to give pportunity to the applicants 
to nake application before respondent No. 2, )..velopmelt 
Commiseioner(H), M/o Teeeile, West BlockNO. 7, R.K. Puram, 
New )elhi claiming the soale and pay of Carpet Training 
Officer for the period they had discharged their duties. 
The representations shall be made within a period of 3 
months from the date of comnunication of this order.The 
representations, if SD Mel, shall be consilerad by 
respondent No. 2 in the Light of order passed by Honsb-Le Supreme Court and orders paesed by J&K High Court and 
this Tribunal within a period of six months from the date 
a copy of this order is filed by the applicant. All the 
O.As are disposed of fine11y." 

2. 	Learned counsel for the retsponaents filed counter on 

behalf of respondent alongwith letay condonation application. 
Delay is condaned and the Cis is taken on record. Learned counsEl 
for the respondents suiemitte, that he compliance of the order 
passed in 0.A No. 141/93 alongt - itb O.A 'Tos.404/93 & 1930/93 have 
duly been complied with ani ievitil our attention on CA-1,2,3 & 
4 by which officiating allowance of the applicants have been made 

vide order dated 10.03.2004. Learned counsel for the applicants 
submits that the order has already been compliel Yith. Accordin 
the CCP is dismissed and the not 	issues is hereby .lischargel. 

" nber- A. 	 Member- J. /Anand/ 


